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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC

IMPORTANCE

Indefinite Closure of the Jawaharial
Nehru University by the Vice-Chancel-
lor and Locking up of the Offices of
the Irefh; University by the Students

SHRI SHYAMLAL GUPTA (Bihar):
Sir, I beg to call the attention of the
Minister of Education, Social Welfare
and Culture to the indefinite closure
.of the Jawaharlal Nehru University
by the Vice-Chancellor and locking
up of the offices of the Delhi Univer-
sitv bv the students.

THE MINISTER OF EDUCATION,
S0Cl1AL WELFARE AND CULTURE
(DR, PRATAp CHANDRA CHUN-
DER): Sir,_ on May 26, 1877, the Jawa-
harlal Nehru University Students’
Union submitted a representation to
the President, in his capacity as the
Visitor of the University, requesting
him to constitute a high-leve] inquiry
into the functioning of the University
and also the removal of the incum-
bhentg of the offices of Chancellor. Vice-
‘Chancellor, Registrar, Co-ordinator
t Academic Aflairs) and the Security
Officer of the University with a view
to facilitating the inquiry, The alle-
gations rontained in the representa-
tion related to irregularities commit-
ted by the University authorities dur-
ing the period of Emergency ip the
matter of appointments and admis-
wions, victimisation of teachers and
students of the University by the Uni-
versity authorities and their conni-
vance in the arrest of students etc.

The representation made by the
Jawaharlal Nehry University Stu-
dents’ Union to the Visitor has been
examined in this Ministry and the
question of appointing a Visitorial in-
quiry is under consideration.

According to the information fur-
nished bv the Jawaharlal Nehru Uni-
versity, the Vice-Chancellor of the
University was surrounded by a group
of studentg at about 10-00 AM. on
2nd November, 1977 and was prevent-
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ed from entering the Campus. His

appeal to them did not have any res-
ponse and he had to withdraw and
return to his residence., Similarly, the

Coordinator (Academic Affairs) and
the Security Officer were also not
allowed to enter the University

Campus,

'The members of the Karamchari
Sangathan of the University were very
much agitated over the incident and
he'd a meeting on the same day. They
decided to give a call for a complete
‘Hartal’ including the stoppage of es-

sential services, e.g., electricity and
water,
In order to prevent the situation

from deteriorating further, the Vice-
Chancellor, in consultation with the
Rectors and Deang of the University,
decided to close the University sine
die with effect from 3rd November,
1977, The guardians of the students
residing on the Campus were advised
to make arrangements for immediate
withdrawal of their wards.

With effect from 11th November,
1977 Ch. Ram Vir Singh, a student of
-Ph.D. (Hindi) has gone on hunger
strike to press his demand for the im-~
mediate re-opening of the Campus
and a thorough probe into the hap-
penings on the Campus, The repre-
sentatives of students belonging to
National Democratic Front have also
started a relay fast from 13th Novem-
ber, 1977 to press their demand for
the setting up of an Inquiry Commit-
tee and restoration of normalcy in the
Campus,

While ordering the closure of the
University, the Vice-Chancellor had
made it clear that the University can
re-open only when assurances are re-
ceived from both the student leader-
ship and the leadership of the Karam-
chari Sangathan that the normal and
lawful activities, functioning and the
movement of the University authori-
ties, teacheres. students and Karam-
charis are equally guaranteed by each
other,
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-+ So far as the University of Delhi is
. concerned, the Delhi University Tea-
chers’ Association addressed a repre-
sentation to the President, in his capa-
city as the Visitor of Delhi University,
in May, 1977, requesting him to insti-
tute an inquiry into the functioning of
- the University during the Emergency.
" The allegations contained in the repre-
gsentation related to the role of the
University and the College auhoritiea
in promoting the interests of the-then
., ruling party, large-scale arrest of tea-
chers, misuse of officia] position by the
University authorities, cases of irregu-
lar appointments and unfair admis-
sions, victimisation of teachers, etc.

The Delhi University Students’
Union has also submitted a represen-
tation to the Visitor
1977 asking for inquiry into the affairs
of the University. The allegations
“contained in the representation are
generally those referred to in the re-
presentation of Delhi University Tea-
chers’ Association. The Students’
Union have, in particular, demanded
action against the former Education
Minister, Prof. Nurul Hasan, Prof.
-Satish Chandra, Chairman, University
Grants Commission, Prof. R. C. Meh-
rotra, Vice-Chancellor, Delhi Univer-
sity and Prof. R. S, Sharma, Head of
the History Department in the Univer-
sity, which four, according to the
Union  formed a “caucus”,

These representations have been
examined in this Ministry and the
question of appointing g Visitorial in-
quiry is under consideration.

According to the information fur-
nished by the University, a group of
about 30 students led by the Presi-
dent and Secretary of Delhj University
Students’ Union came to the Office of
the Vice-Chancellor at about 10.45
AM, on November 12, 1977. Not find-
ing the Vice-Chancellor in his Office,
they asked the personal staff of the
Vice-Chancellor to vacate hig office as
also the personal staff of the Pro-
Vice-Chancellor to do likewise. The
Pean of Colleges and Dean, Students’
Welfare. who were in their rooms
1137 RS—6.

on October, 14,
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were also made to vacate their Offices
and all the rooms were locked by the
students, They started raising slogans
that the officials of the University were
not present in their Office at 10.00 A M

182

The Vice-Chancellor invited the
President and the Secretary of the
Union to have a talk with him, bug
they refused. Similar attempts by
other officers of the University te
have a dialogue with the Students also
proved futile.

On November 13, 1977 at 6.00 P.M
the Vice-Chancellor had a meeting
with four Office bearers of the Stu-
dents’ Union. The students were ad-
vised not to act in the manner they
did, and were asked to remove the
locks which they had put up on the
preceding day, After some discussion,
the President of the Students’ Uniomn
assured the Vice-Chancellor that the
locks would be removed _next day
after the meeting of the Students Com-
mittee is held. However, around 11.00
AM. on November 14, 1977, a group
of 100 students went to the University,
shouted slogans against the Vice-
Chancellor and his colleagues and an-
nounced that the locks would not be
removed and g dharng would be stag-
ed in front of the locked offices, Later
on at about 1.15 P.M, another group
of students asked the agitating stu-
dents to remove the locks so that the
normal functioning of the University
could continue, At about 8.45 P.M. a
group of about 60 students went to
the University and announced that
the locks would be removed right then
so that the normal functioning of the
University could be restored from the
next day. They overpowered the
Security Officer and the Chowkidars
on duty and broke open the rooms,
which had been locked earlier,

11. On November 15, 1977, around
1.30 P.M., a group of about 50 students
demonstrateq in front of the Vice-
Chancellor’s Office. Six of them me$
the Vice-Chancellor and other officials
of the Delhi University and enquired
whether the University hed lodged »
complaint with the police against those
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{Shri Shyamlal Gupta]
"who had broken open the locks on
‘the previous night. The Vice-Chancel-
lor explained to them that the Uni-
versity had not gone to the police
either against those who had locked
the rooms in an unauthorised manner
,or, against those who had broken open
the locks. This was in keeping with
the policy of the University not to in-
volve, as far as possible, police autho-
#tics in dealing with matters concern-
ing students.

' On November 16, 1977, a group of
about 15 studentg started a “Dharna”

outmde the Office of the Vice-
Chancellor.
Meanwhile, at their Emergency

meeting held on November 13, 1977,
the Executive Council of the Univer-
sity expressed deep concern at the
action taken by a small group of stu-
dents in locking the Central Offices
of the University paralysing its func-
tioning and appealed to all concerned,
students, teachers, parents and the
general public to give ful] support to
the authorities in the normal continu-~
ation of the activities of the University
and to strengthen the spirit of a larger
concord for a more creative partici-
pation in the work of the University.

SHRI SHYAMLAI, GUPTA: Sir,
our Education Minister hag already
confirmed that the representations
from teachers and students from both
the Universities have been made to
the Visitors and action may be taken
in the near future., Sir, we should go
to the root cause of this trouble, why
the Jawabarlal Nehru University is a
hot bed of intrigues, It goes back to
the time when Professor Nurul Hasan
was appointed the Minister of Edu-
cation. During the last five or six
vears he hag appointed all his friends,
the so-called Communists, into the
teaching profession and also the stu-
dents belonging to that class have
been given precedence . . . (In-
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SHRI JAGJIT SINGH ANAND
(Punjab): It is good to start with the
root cause.

SHRI SHYAMLAL GUPTA: The
whole blame for this state of affairs
in the Jawaharlal Nehru University
and the Delhi University falls on the
caucus created by Mr. Nurul Hasan,
involving Professor R. S. Sharma,
Mr. V. P. Dutt and others, This was
very evident dquring the emergency
that they were responsible for getting
many teachers, about 250 teachers,
and students arrested under MISA.
Why thig trouble?

DR. V. P. DUTT (Nominated): Sir,
on a point of order. I would like %o
ask whether it is permissible for an-
hon’ble Member fo attack another
hon’ble Member and say that he
wag responsible for the arrest of stu-
dents. If it is being allowed then you
are allowing me 1o speak foo. [
would like to have the right to reply.

SHRI SHYAMLAL GUPTA: I would
request the hon’ble Minister to kindly
get an enquiry made into the appoint-
ments of the Jawaharlal Nehru Uni-
versity since the time Prof, Nurul
Hasan took the charge of the portfolio
of Education. A probe should be
made at least during the last five yeam
in regard to the appointment of tea-
chers ang the admission given to cer-
tain classes of students. In my
oninion,  Sir, this should be done
through a C.B.I, enquiry or let it be
probed by some Commission.

Sir, there are instances where Pro--
fessors and Principals have been sent
abroad by the then Government and
one Principal, Mr. P. L. Malhoira,
who happens to be the brother of the
suspended Vice-Chairman of the
D.D.A. was also involved. This should
be probed. During the last session
myself and other friends requested the
Minister of Education.here to go into
the details as to how Prof, Nurul
Hasan was appointed in the Delhi
University but so far nothing has beem
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Sir, in the Jawaharlal Nehru Uni-
vorsily. ..

tet PRI

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, may I know whether
this Calling Attention Motion is about
the working of the Delhi and Jawa-
harlal Nehru University or it is with
regard fo Prof. Nurul Hasan?

(Interruptions) . .

SHRI SHYAMLAL GUPTA: Sir, jt
ig to our knowledge how funds had
been Iavishly squandered away by the
Jawaharlal Nehru University. In my
speech on the University Grants Com.
mission T had made it - clear that
Rs. 10,000 is the expenditure per
student in the Jawaharlal Nehru Uni-
versity whereas the expenditure per
student in other Universities is
Rs. 1,000 onily. Can we allow such
things to happen there? There are
250 teachers. What is the gstudent-
teacher ratio in that Unive:sity? How
much money you are allowing to be
squandersd away by the Delhi Uni-
wersity? The D.UT.A. President,
Mr. Kohli. .. ‘

SHRI K. K. MADHAVAN (Kerala):
Sir, on a point of order. Sir, this
Calling Attention pertains to the in-
definite closure of the Jawaharlal
Nehru University. If my hon’ble
friend demands something more he
should ask for a debate. If my hon’ble
friend wants to know something about
the University’s working, this is not
the time or method to have it exa-
mined.

. SHRI SHYAMLAL GUPTA: Sir,
during the Emergency, the D.U.T.A.
President was slapped by one police
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officer at Shahadara. The D.U.S.U.
Secretary was badly beaten shamie.’
fully. Chilly powder was dropped inte
his nostrils. More than 250 students:
of the Delhi University were arrested
The whole academic life was disrupted
and a reign of terror prevailed. Na-
turally, the ghost of Emergency is still
there. The aftermath in- full of serioys
repercussions and that is why..,
L
el g Al MR
SHRI K. K. MADHAVAN: Héw do-
you allow him, Sir, to speak irrele-
vant things.

-, -
i
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SHRI SHYAMLAL GUPTA: I am
coming to that. For the present there
is disrontentment in the Jawaharlal
Nehru University and the Delhi Uni-
So I would request the

‘a Minister to kindly to gei the
afosi¢s probed into through the ap-
pointment of a Commission or what-
ever he thinks fit so that the students’
agitation is stopped.

warcity

-t
[

‘9

I do not subscribe to the action
taken by the students in the Delhi
University of abusing their Vice-
Chancellor or the other officers and
locking their doors. But the Govern-
ment should go into the reasons why
they have done it and without it I
do not think other universities also
will work peacefully . . (Interrup-
tion)... I am a very old critic of
the Delhi University but I do not like
this attitude of the students in abus-
ing the officers and locking their
offices. But we should go into the
reasons why they have done it because
the ghost of emergency is still there.
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SHRI K. K. MADHAVAN: If you
want the appointment of a commis-
sion in some other form, how it
through other itemg on agenda.

(Interruptions)

SHRI SHYAMLAL GUPTA: I was
arrested during the emergency by the
previous Government but they could
not find any case against me to keep
me in jail. The same way . . . (In-
terruptions).

ot ForAr® A (IAT WEA)
3 gl 7, AT 95 3Rdw
TAT & T & ARSAT T HrAT v e
F |

SHRI SHYAMLAL GUPTA: Sir, I
have said whatever I could. So 1
request the hon. Minister to give me

. a reply.

DR. PRATAP CHANDRA CHUN-
DER: Sir, on the Calling Attention
Motion, after the statement is made,
generally, with your permission,

questions will be put but the hon,
Member expressed his opinion on

certain matters but did not put any
question. Therefore, I am not called
upon to answer anything on this.

ff T oI A (ST 91)
AA Iraamfa S, wEA fare

et Y 7 q s faar g, & A §
f&. . . (Interruption). )

= WW TR TR FGH AqGT
£ fx vas @19 Tar & T
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SHRI JAGIJIT SINGH ANAND:
Yes, he will stick to it.
=Y T T m
AT 91T A T G
)

D ¥ 99 g
2 9 ar o 97 38

qreagy, faen 949 S &

AV FETAY T ;. IR AZEH,
WAATH T4 HT FT WG JHF &, N
far ¥ @ =% fagr sno 1 9@
TFT AW F

RY T AT AR ;. AaR, e
g4 St 7 S Fa foar &, § gwmar
g fr ag 5@ aw ¥ aqm frenr sxawa
F ufs F1% A TG g ST A=
faeger gatagn 21 IEH Fa@ 39
gEAt &1 gae fgr fF oA
Feor ¥ 39 QN famfaaemt § St
fggears & watew fawfaawg § 9w
a<g & feafa gatagw § st feggeame
& 40 Frmafaaragt 9 agrd-foard
s arE, faam g7 famfaaraal =
Bz ®T | AFTa 7 fady famafaamm &
AT R I gE AR A & WY
RFES g g1 gIR IaX B ¥
zaRER fHafaams sk s w fqm-
faa@T AN s § | WA FER F AE
F @ foerr % ag v @%e Iw g
2 o/ ufE F a9 9T S T q9
¥ oS 3, @ @R F S faver wat §,
w# qar arar § e 3 foregor aearsdi
# 3@ o/ AR 1 R FH a0
FN FIAT FY TEI-IET FEAT ATRT ¢ ¢
# farer oy <Y A Az ST AR §
f ST a8 a7 TrRAT F IFTE IAR
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"k d A, F wrd e w9
qafy veAfa # oW A e
wred 2\ #17 faretr geani & A€ TOe
wrrfry &Y wAM ? oFar @Al AR
affatafedi ¥ werw & gt dfgr
¥ =d 7 7 afkqfedt ® EAEd
a1t AN ? FAr 77 0T A A& §
feest gfrafadt # wrmar, AH a8 7A@
1 seTs T 5 amg faadt weaaw
FT & | 6000-6500 FJF T ATEATIRF
& sie foerd avder wrwer, M-3ge ArEas
fogeam % wi faet & w9 §
aTo wEAT WY R o Fo o g
sy wforg & & | wuwr ardr gfaar
T @y Oy faem oAl ¥
T faamdl afeme & ol 3 9 afos
s for § ag st AR frat
§ A st wraw v gArr fax
Wi ¥ F ST &1 W el A fre
fererTer & aTSq AT F, STHAYT B
qqweT &g, Miadi &1 F veg § §a9 &
U Y g WAL | A A A 45 A
r 37 Rl FY A5 QAT AT FAT |
2T & R A wEeE oy et )
fereat sy Y g & T g@ iw o |
WAL ATFAL gREr w1 grnfay o
sq% o wg wiw &1 g 3
T AT | ATEH AT A gFvatey
& fey ofr afEd w1 FE q@w @
&1 T, 77 A e A faeardy o
foraa fag g i Jor gan § o
agl ax @il T g o 4 g
afet & ag S A g fren
HelY <ft g Forvaaarer ¥ faamdt afoee

5
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¥ @ AT @A AR & | Mo T
Tqo Fr fa=reara ar3 AW Fr @A
aTgd & | ag T AT § | gEife guEe
foaT o, HTArS 72 5T T, Avey AT
w4t | T g@adt Fs ¥ JaweEr

77 ¥ famafaanaa ¥ o g4 71 qers
w1 faamdt afery w1 sty ar s #
FTAN FT A2 IO T, a9 sl X
o FT FfAatad w1 arer @ far s
agt #r gfae aX Fwee w1 fan | e
9 & HAF T YT NIFTATT FT TEATH
WmmﬂhWa’gmaq@:
@ T &\ oEt feafa & § faerr w54y
Sft & o g TR T
ST HFEAT T S AT & F g
FI &, TART AP T YO ]
it 7 o ? S e e a%
ST gFY § & Su fw oREfafi
1 fage e s =l & i a
w & | AfT A= fafian frgme
frg 1o A fawafaaeat & s a¢
WQ § 9§ qoAfa® fa=meara & s
RIS LU RS
Pt fareaar 3 <3 g, 1% 4o e
oo & g1 @ et SR o &1 A g
9 & AT ATEW AR £ wree
aift 7T 37 @ A @R gy
T frrara A g
qqF gagEt #1, Ifrafad ¥ ariw
St faqet F o TR & | fafre
Tegaid §, TEAT OF g Iqrafy
% OF wg W AN W ag B
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firgfir ¢ o &, g 98 ikt
g 2 FFdT E

UF AT § AR Age qfrafedy
& qiX § SeAT Wgar g oagl .
TEAgA, HeAGH A 9 QT qT, o
dfo QHo & B &9 TST § IIEA
a7 | WU M3 g FgT 9% $o AT
| waFar & aga fafesa fefgas
F fagm aaT Y T qaTEg ¥ qAgEN
Y @ T § AT HAT T T
# ¥ 99 qaew fagm wvewt A fF a@i
#F arig Fea< § SuE AT M-
a3 gFataT g5 | F1E sreamaw freeare
TEY g1, TB FEF T g, T A%
g w2, § 7 aweay fr faen
T St ¥ M TEFET FAT TG F |
AT FATE AN GG F 97 T
searg ar@ fen 4, B 9wl . G
4T, SAFT qIT T a1, IERT F T
AT ST FC GF4 § @ GFF § AfPA
1z wE & awar 5 9 s fagwa
feg g =g w@TE AT OWATE, IAE
aT gEA F TAW ET .
(Interruptions)

't Iqgwmfa : FAT FHT FHAC

ERLEICE I
FOQ G AT T § ag FgAT Tigw
¢ fr g frafada & 57 ag T Y
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f& & foen 2 AR €, SR W
AIFAOT TE FC AEY | AfT vy e
T Sff #8 & 9 787 9T dto o wyrfe
g ST ZRMT 1 X| &To dTo ATEo 94X
3T 1 I famm A @ ™ AN
99T aéf 7 gg g@ A &1 arfaw 5¢
feam & fir diro dro wrdo aHRF TR
¢ AN 1 AT T o qe mEe
g1 W FEy dro o Fre AR &
TR 9T Tt AT o A4 aHIe
ol @ fRe gaar siw gRinty
faeet A & @Yo Fro ATEe HIX TH
gfad & o o Wfe F Ag #
R F1 ST fwar s @r & %
wfta w3
ST St siwey dfea At ¥ Fgars
aur gae Afaat ¥ feors swm ¥
AW A AN FH faerar @ @ g
e T 7 ST g ' W )
TART A AT A | ag Hrosdto Ao
gga fraeeft €1 a8 dWie dto wrdo
W § 1 qg Wro do Wrgo TeIfG ¥
fag ) seiaafm s o faaw
T @ mv g, "o &l wrfo qw A
a7 & | ww WY AT o Ew
oy srer W g o FIW G R
§ wraeE W N R FE SRaT B
WX IEIA foreqy & & 7 "o donrde
H1 99T q1 3w ¥ Qv Fashg o forady
U TEHTT WY gAH g1 T S o
F @R gaT § 15 ) gafan &
AR FAT § W fuar o5 S @
STt qREr g 5 Iy e W §

n
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29T TS FX | BT WY & FEH T W
G NAH F, IES AWI F,
ST F7 A W F quw  fagl
T FAWTF g1, ATV T 0 q¥ |1 arsa
AT TAT HT G AGY g, @i
i ATHAL TEL &9 T ¢ W A9
[THT TAT TS &

TWo JAT A WX : AR,
WA q€q | AT g IeME, &
T8 et fw frw fvm & wamg agi )
g 9E | § FIfow $2 @ g ga7 §
g4 & fau 1 § Argex a5 ¥ agua
¢ f& faen & 9 & W) gfaafed &
$X ¥ wqdear g Er =nfge | 39 gge
?ﬁrﬁ: T g FY Aifa st
G ) @ 5w 9 & fasga agaa g
xafae w9 o weet qAe fawd &
et wrdt oY 57 fFR et §) el
MoaErdras Aagaw g fear fe
yfraiedt s & fau gwew wk
€992y § S9% yartas =T & 939 )
g & fadE W IO FW A A
F <tuw gg Ta% fag gaq wg s
&t frgw e & o= straet = farraat
F\ T FWT F WA IW FAT A,
T a8 qar = fF Ja O Age
ﬁﬁﬁﬁmwammﬁw%m
¢F Rard gw F & aar e gfa-

afrdt A1 AT e e @ T

en behalf of the Delhi University,
Shri Govinda Rai Choudhry, Member
of the Court of Delhi University, has
already placed his view point about
the misuse of authority, subversion of
fawful process and conventions in
matters of recruitment and admissions
and other excesses committed by the
authorities of the Delhi University,
before the Shah Commission. So, the
#»oints which have been urged by the
Teachers Union of the Delhi Univer-
sity and also by the Students Union
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of the Delhi University are not wlthn
the cognizance of the Shah Commis.
swn

T FTHT ag Y Ay 6 2 deang
g1, 2 T 98 | F B & T I AT
FEAT wrfgd d safay et grsiay
% S\ foerad o ag gt Y SR
A ZEY FAT , TATET F qAETSIL .

In the management of the University,
if there are some defects, we are axa-
mining these points and we are trying
to sift the complaints regarding mat-
ters which were not concerned with
the Emergency, and if we find that a
prima facie case has been made out,
certainly steps will have to be taken
It that is not so, I am afraid, it wil
not be possible for us to do much.
Now, in the present instance, the stu

dents have started this agitation in
the first place for the removal of the
Vice-Chancellor and some of the Pro-
fessors, Now this Government has
got no power to remove the Vice
Chancellor and the Professors. How
can the Government take law inte
their hands and do something whick
is patently illegal? This Government
cannot do anything in spite of the facsg
that the agitations are going on. Se,
I tried to explain to them. They have
met me several times on appointments,
and even without appointments;
whenever the teachers’ representatives
or the students’ representatives have
come to me, T have gone out of the way
and discussed these points with them
thread bare. But, unfortunately, they
have not listened to us, and we are
in this position. So, I make it quite
clear that I am one with the Hon.
Member in the opinion that we are
very much purturbed at the incidents
of campus unrest in different parts of
the country, and I would certainly
appeal to all concerned to bring back
peace within the campus. If there are
any real grievances, certainly thebe
cases can be gone through in a proper
way.
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SHRI JAGJIT SINGH ANAND: Mr.
Deputy Chairman, Sir, I am one with
the hon. Education Minister in brinz-
ing peace to the campuses of both the
universities. I only want to ask, is
it a fact that the seeds for the agita-
tions which are going on today were
sown in May 1977 both in the Jawahar-
lal Nehru University and in the Delhi
University? Is it further a.fact that
the student bodies agitating in both
the universities have employeq simi-
lar tactics... (Interruption) Accord-
ing to Press reports, in May 1977 in
both the universities. .. (Interruption)
Let him take permission, get up and
speak. I would like to reply to him.
(Interruption) We do not at all mind
your interruption. It is infructuous
interruption. Does the hon. Minister
notice that in the agitations started by
way of representation in May 1977 in
both the universities, similar tactics
were employed to prevent the univer-
sity authorities from carrying out their
normal functioning in the universi-
ties? In one case, the Vice-Chancel-
lor was prevented from entering the
university and in another case, the
rooms of the Vice-Chancellor, the Pro-
Vice-Chancellor and the Dean cof
Colleges were locked. Then again,
is it a fact that in both cases, demands
are being made to remove the Vice-
Chancellors and other eminent peopla
without giving them any chance to
face an enquiry? Further, is it a fact
that the Vice-Chancellor of the Jawa-
harlal Nehru University has written
to the Chancellor himself, that is, Shri
Morarji Desai, that he is prepared to
face any enquiry? Is it a fact that
this is sought to be done wviolating all
principles of natural justice and also
vielating all principles of the rule of
law? Then, Sir, I have come to poli-
tics from the students’ movement, I
started 40. years ago. I had been the
head of a strong students’ movement.
I have never seen a students’ body
which refuses to negotiate with the
Vice-Chancellor when it is asked to
negotiate. I am yet to see a body...
(Interruption) He is talking of cul-
prits. They are prominent scientists
and educationists of the country, Dr.
B. D. Nag Chaudhuri is the most emi-
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nent physicist produced by the coun-
try. I might have had differences with
Dr. Nurul Hasan after he became the
Education Minister, but before h?
came here, he was a prominent histo-
rian, internationally known. And then
there is Prof. R. S, Sharma. The real
thing is, they are adopting an offen-
sive attitude in order to hide whal
they are themselves doing. 1 want
the hon. Minister to tell me whether
it is a fact or not that in 14 colleges
the governing bodies were changed
after the take-over of the Janata
Government in Delhi and that in one
college, the Ramjas College, seven out
of 10 new appointments went to RSS
men? And they were blocking normal.
functioning with slogans like

“iTe TEo WATHY AT FRN
fgg ad s T "

Is it not a new caucus? I am not at
all defending anything that happzned
during the emergency. Let them go
to the Shah Commission or let them
appoint any other commission. But is
this not a new caucus?’ Is it the fault
of our people that this reactionary-
ideology has failed to produce people
like Dr. Nag Chaudhuri, Prof, Satish
Chandra and Prof, R. S. Sharma? Are
they not giving a bad name to the dog
to hang it? Are they not trying to
impose their own ideology -on others?
For example, in the Jawaharlal
Nehru University, the Students’ Umon
demands that Mr, Darshan Singh, the
Security Officer, must go. But the
Karmachari Union has said “If the
Security Officer is made to go, we w111
bring down the university; even the
essential services will stop.” What 18
the University Vice-Chancellor to do?.
In the Jawaharlal Nehru University,
it is an open combination between:
the extreme left and the extreme right
The RSS, on the one hand, and the:
CPI(M), on the other, are ganging up
and this gang-up is losing fast. They
are demanding that the Vice-Chancel-
lor must go before the university
starts functioning. This is what the
Students’ Union led by the CPI(M) is
demanding. But students have come
forward—not the NDF, but the UDF
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—and they ' are saying, "We are all for
an enquiry, but please, let the uni-
versity be opened. Please, let there
be normalcy; please, let there be a
method in the madness.” And the
Students’ Union led by the CPI(M) is
losing. 1 want to know whether the
hon. Education Minister will give us
an assurance that these methods, by-
passing all democratic norms, by-
passing all students’ union aclivities,
bypassing all rules of justice, will
not be tolerated. Whatever action has
to be taken may be taken by way of
a judicial enquiry and so on; there I
am one with bim’. But will be give
an assurance that this sort of lawless-
ness to impose a motivated ideology
from below through the students and
from above by the Government will
not be tolerated in this country?

DR. PRATAP CHANDRA CHUN-

DER:; I‘:have not made any comment
and I do not want to make any com-
ment on the political composition of
any student movement. 1 myself had
been connected with the student
movement for a long time when I weas
the first elected president of Calcutta
University Students’ Union. And our
respected: Dr. Z. A, Ahmag knows it
because he was also connected with
the movement in those days. But
that is not a matter which is arising
from this point.

There is the closure of the Jawahar-
lal Nehru University and also of the
Delhi University. But in the case of
Delhi University, the students have
locked the doors and we find that the
locks have been broken open. It i3
_ also true that almost every political
party is trying to fish in the troubled
waters of student unrest which is the
most sorry state of affairs. Unless we
can clear the universities of such in-
volvement of political forces, it will
net be possible for us to run the uni-
versities in a proper manner, Here,
the Government’s position is very
clear. It will proceed according to
law and wxll not be a party to any
1llegality. Ce

[ 17 NOV. 1977}

to a mutter of urgent 178
public «mportance

SHR] VISWANATHA MENON
(Kerala): [ am surprised that the Edu-
cation Minister is talking a lot of-
law and order. He represents a
movement opposed the caucus in
power and at that time the Congress
party which was in power was alsQ
talking in the same language abcul
law and order. The same language
is being used by the present Educa-
tion Minister also.

The problem is very simple. The
students are agitating on a very parti
cular point about the mishehaviow
on the part of the caucus of the Uni-
versity. That problemy; has to be:
solved. How to solve it? Withom
solving it, if you speak of law and,
order and behaviour of the students,
all I can gay is that it is out of con-
text.

1 do not want to answer my learned
friend from the CPI who spoke of
alignment of CPI(M) and RSS. The
point is: What is the demand of the
students? The demand of the stu-
d.. tg ig that there should be an in-’
quiry into the conduct of the big shots
in the University, including the Vice-.
Chancellop and if that inquiry should
be impartial and proper, then the
Vicg Chancellor, ete, ghould pot be
there because, otherwise, they will
try to influence and the inguiry will
not be proper, This is the only sim-
ple demand. To confuse this simple
demand with talk of law and order
and to create a situation involving
students all over India ig very bad,

I want to remind Dr. Chunder of
his visit to Trivandrum when he had
to face student demoustratorg on this
question. The students were beaten
and some students were put in jail
by the Congress Government in
Kerala. Why create a situation? He
can conduct an inquiry into the affairg
ot these iwo universities. Why wait
for the Shah Commissioty’s findings?
Why not have another Commission?
What is wrong in that? Why com-
plain about students taking part in
politics. Please not consider them to.
be hooligans. They want a solution
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{Shri Viswanatha Menon]

;¢ their problem. We are all products
of students’ movements and I am

proud of it ....

SHRI SHYAM LAL YADAV But
they cannot take liberty ....

SHRI VISWANTHA MENON:
Please sit down. During our indepen-
_dence struggle, what was the role of
students? Do not talk of students
entering politics. Students were al-
ways the leaderg of that movement in
the country. Therefore, do lot talk
dbout that. Some of you may be old
_people, or some of you may be sit-
ting here as nowminated members.
Bul, otherwise, most of the leaders
sitting here arc the products of stu-
dents’ movements. So, don’t find
fault with the studeni{ movement in
Jawaharlal Nehru University or in
ithe Delhi University. When they put
.up a just and reasonable demaud, the
Minister cap solve the problem with-
out any difficulty. But he is trying
" .tp evade the problem jn the nam, of
law order and he is trying to confuse
the situation and trying to create a
new situation. I am finding fault
with the Jahata Government and 1
am finding fault with the Janata Minis-
ter who is talkiag a lot about the
aaucus and alip that. Why not look
-intg the misdeedg reported to have
*been ccmnmitted by the Vice-Chancel-
‘lors anq other persons why were in
power in these two Universities? My
-simple question is this: Is he willing
to have an inquiry into the affairg of
these two Universities? Will he see
to it that at least during the period
-of the inquiry, these Vice-Chancellors
are asked to take leave and go so that
there wil] be an impartial inquiry? I
want a straight answer from him,

DR. PARTAP CHANDRA CHUN.
DER: gir, my answer hag been very
straight and I do not know why the
honourable Member is trying to
twist my answer. I have +tolq the
House very clearly that insofar ag the
complaints which relate to the so-
-cnlled emergency excesses....
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SHR1 VISWANATHA MENOM:
Why do you Say “so-called excesses™?

DR. PRATAP CHANDRA CHUN-
DER: So far ag these thingg are con-
cerned, they are placed before the
Shah Commission by the Studente’
Union of the Jawaharlal Nehru Uni-
versity. Similarly, one Member of the
Delhi University, Dr. Govind Rai
Choudhury, has placed gimilar ma$-
ters before the Shah Commission re-
garding the Delhj University, There-
fore, it is not correct to say that the
students or the teacherg are not get-
ting any justice, They can certainly
get justice ang the Government js not
shutting out any justice. The only
point jg whether a parallel comenission
of inquiry or a committee of inquiry
should pe set up and the Government
feels that it would not be worthwhile
and that it would not be proper and
it will take away the powers of the
Shah Commission which th, Govern-
ment does not want. If there is any
matter which does not concern the
emergency excesses, in other words,
in the ordinary wmanagement of the
university if there is any irregularity,
then the question might arise as to
whether a special inquiry under the
Actg of the Universities can take
place. That ig the question 1 ds
not know why the honourable Mem-
ber is criticising the Janata Govern-
ment or criticis’ng me whep we are
not shutting out any inquiry, but we
are going to proceed according to the
rules and regulations and the Acts
and the statutes. Does the honour-
able Member expect that the Gov-
ernment should flout all the Acty and
the statutes?

SHRI VISWANATHA MENON:
I do not know why a parallel inquiry
I"to the affairs of these two Univer-
sities cannot be held especially in the
special situation that prevails now.
You cap solve the problem that way.

DR, PRATAP CHANDRA CHUN-
DER: I hay, already explained that
—T do not want to repeat__the Japam
Government feelg that it womlg Iw
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absolutely unwanted and that will
attually take away the powers of the
Shah Commission.

SHRI 1. K. LAKSHMANA GOWDA
(Karnataka): Sir, it is really a sorry
slate of affairs that these two premier
Universities in the capital are facing
these difficulties, I would first appeal
to my colleagues of the different poli-
®cal parties not to use this issue to
get into the background of these
things, but to try and solve the prob-
lem and save the situation andg help
the Education Minister in seeing that
the Universities start functioning
again.  Sir, let us not go into the
background of all these things. I am
happy to note that the Education Min-
ister has been meeting the students
and he has said that since a reference
has been made to the Shah Commis-
sien in respect of the excesses, they
would be looked into and he has also
said that he would consider the ques-
fion of a Visitorial inquiry. The talks

are going on in the Jawaharlal Nehru

- University and the University is
ciosed and the trouble has started in
the Delhi University. I would like
o know whether he would, even at
this stage, again call the representa-
kiveg of the Unions, for example, the
JN University Students’ Union, the
United Democratic Front, ete, who are
asking for the re-opening of the Uni-
versity. and have a talk with them.
fir, we all agree that it is not pos-
sible for the Education Minister to
qtraightway dismiss the Vice-Chan-
eellors and the other officers because
these are autonomous bodies. But he
s¢an think of having an inquiry, a
Visitorial inquiry, even to find out
whether there is a prima facie case
m so far as those matters are concern-
¢d which are covered by a reference
to the Shah Commission? I would
enly request him to call the repre-
sentatives of the different TUnions
again and have a dialogue with them,
and 1 am sure he will succeed. He
did the same thing in the case of the
Delhi University, At the same time,
% will request my hon, friends here
who are connected with the gtudent
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inovement and those who have been
the office bearers of the University,
not to make this as an issue of party
politics, because if we go to that length
we will not he solving the problem
and we will not get the students teo
come hack to the colleges. Our effort
now should be to see that the Univer-
sities start functioning, and if thers
are grievances there c<hould be am
inguiry. 1 cannot understand why

182
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the Education Minister cannot cail the

representativeg of the Unions and tell
them these things again. I know he
has met them several times. but the
situation has slightly changed now am
I understand it, and if he puts to them
that a Visitorial inquiry will be held
in matters other than those referred
to the Shah Commission, a solutiom
will be forthcoming. 1 will onkr
request him to reply to this point
because he has already replied ¢te
many of the questions, '

DR. PRATAP CHANDRA CHUN-
DER: I am bprepared to meet the sto-
dents at any time if they would like t»
seeme, and I would also request the
hon. Members to help me in the solu-
tion of the problem. But as regards the
Visitorial inquiry, I have already said
that a prima facie case has to be mada
out. Simply because charges have
been made may not entitle us to re-
commend a Visitorial inquiry, be-
cause we consider that this is a very
gerious matter concerning the manage-
ment of the University.

RY) : AT FAW AT FT W
21 Ol ey @RI @A
Faw W®WE1 TN F @
St T g 9aA § T ST AT
#are weal ¥y o faamdf aferg
¥ o gfamfaew X @ & o &
frar wxem £ 1 AfFw o TR
Ty ag g fr an foer w5 @
7z wea g f5 4z wa foemr AAYT
G D s IR ffe e
gfaafedy & A I
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FETHR N AT FAAA 7
xR weR  (gasEm)

1 84.'.
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faafor g w8\ wFar qEf &
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TG & qAWl F awg W fawiEgem
F 9§ Ti%, gro o THo F AR w
g gL W 3 fawlrgmdl § oz
Ttg AT U e A 89 F qpr
F geq W @ famfagmemi & og
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¥ wRa &1 wlalalgea &1 W
15 W T, $12 WY G famiaaE
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F FAE FLAT g q qEG ¥ AN
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Fa ) a§ Wl o8 | THE
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T TN & TATST qIATGH  FTO0
¥ o fowframeal § e aw<w
9% W 38 o foern w0 wgew
T UF W FT ST I FT FEIE N
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Fr FEiar g oA &% wHiar ferfa
F OTHIX TOET & 1 TH TFIT F
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W 3 fam; wow Rw, T,
I TRW W afww dme . AfE
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Igiv e garT & e o,
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FAId @1 99 fooell & @
famfrare i & T vz & W R
#X IR I[N A @ g
qar 7gF 97 et & ¥ feafa el
faad et wgadl & ) WE AW
g qm gwy d e oAt < few
g #t feafa @ @y g

T 919 A (I T q TG AGAT
g AR AT W T guw wd oY
AU [qE H W @ & fag
qurf T AW g fFaw F et
famfao=a & o@ 99 FT IgARA
FAF fag @ @ IP 5w aem
F g O Td FAE T AMIA
N ) 9B Fwar A fE
frmfaai & goifs &1 A= domw
AT AR Bla w4 F AErd AR
T A FTX §3 gy 1 & A
aE ¥ 31 f7 g F w frwfaam
F FAAT I @ 7w § 7w
W g A oFwar ) g o aw @
Famfa & @ syAg fear mm g
X 97 aw@ ¥ STt A For
g, 7% Sfay 4 g @daw
ot wroEt 9 A ag wR fFoom
o M H aeEr ferm o oaw
w1 g, AT 3w gfaat &1 o
A & fuag owd 9w qur SR ¥
Aar g ? 7 ad = AT g
¥ gfaa 1 SgART FW T WA
qr § Y & swEmg Fw
JEt W TeRaEs  faEe fEr
s 9 @ ¥ wam @@ ot
Rt @i ¥ foeet  frmaframm
gfaar & sfawfal o) famfaal
# GO AR FH W7 F a4y
& Iq TR A 5 foer 4afY eose
IA@H FEA A W wET g AR Ay
T ol gy d & famfaaem
AT AT F AR 9 WIE LGS
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F TN ) STH TE WmT ¥
ggr  arfge f& fearfagt & @
¥ g fear W fawsfaarm
F Womad A1 Foald ¥ feeda
FE TUAE T W ST FHAT
g A famfyams 3w @ &
famfeams § ok & @ fawlqamag
g A waIwsH A §
g farafaaraz § R 3w & @
gr foar fadow s8I &)
faeett frerfrag at W@ ¥ fre-
faget & fAg wa aF @& W
T g At W aF  feedr faes-
fagms & =Wl W TFR A A
7 ogEr A R adun g€ AR
aug 9X ik wifed ggoa a8l
GF W aF SHAEA & ¥ |
T wg @@ T F IR AR
FTAT 9 FT OAEI U F 4
T AT wdT ST AT 49T S
ger ¥ R H HA F IR
AT Ug T I TR ! ag ol
famfaaer weEdt Ok TR &+
A FA q AT 7 A3 AT WrFATEE
Fq FT AWM E, Tt 9T =iE
#ix fafsee & dn afeqw gy =%
am g~ I Fuw WY gger faan
A & |t 7, gEl § o Lo
St TF Ao Qo THo HigFTA A AR
R & o freat O afem ofas
@ FleE ¥ YaxdEa ¥4 0F
A wmae R fafsex & afafwfy
21 TTF WEAW ¥ oW v
TEFTA & 6§ AR TR HE g
AT A AT TW B FEARY
#C 953 § ) faafadl & fam-
faas & sl T qEr a=
F< fear, ag aga fa=ar @1 fqaw
2 ¥ ot fymafaarm & wfe-
W F1 guER I oA § oo
T g AT @ g A gamE
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L [y s wnedt) \
AN gEET AFT 4 1 WIS g
frmfFEadi w1 awEw™ fm osfe
e fogar st w@r § 1 Fefa &
FEWE 9T qET, SUFANT  F
FEWT 9% qEl WX g OWTH dX
fermé iz % Fufmw T awn, 9
T g g W ] PO I 9FN
‘o1 frer dearl § oAy Wi &
fior gt wwaT & 1§ awgar § R
fomr et #1 gEaT & @™w =W
F! ATfeC PF =1y SETER AT e
famafras &1 w9 @ a1 W9 &
Ly W wer Frafraee s ga
g, W faaedf 5w 9F X ¥ Tgast
FW Al A6 W FqF F giataer
CwE FHeE AR e dered
SRE e SO S R e B
gFar § 1 o ofag Femr gem, ad
fpar S @ wEar g fe fen
welt §8E % WTAM ¥ AT 3@ GFI
CF AT FX L gr A § A
FgTl areat g f o o3 i fam-
fqamaw § T 7r ibwfes ST
W/ E IR R 3T A wiwe
W/ 2 T Qfgfes FEer A
ST E Wwe, ¥ fwg owmmw o
FA OPBE WM @, WA
ar ¥ & faiw ®w ¥ qmww
=TT B

DR. PRATAP CHANDRA CHUN-
. DER: Sir, I have made it cleat that
under the Act and the statutes which
“govern these universities, we have no
» power to remove the Vice-Chancellor
or any officer mentioned in these
' demands. Therefore, the|points
that have been raised by the
. hon. Member have already
been met by my earlier reply. As
regards the improvement of these
! mniversities, this is a matter which
. will have to be taken up with the
University Grants Commission.

1 pM.
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SHRI K. K. MADHAVAN: Whasc
about the opening of the University*

DR. RAJAT KUMAR CHAKRA-
BARTI (West Bengal): Sir, the cam-
pus trouble is nothing new. It is not
as if today something new is happen-
ing. This has been going on for more
than 50 years. But, Sir, the variefy
changes. What I would like to say'is
that it is no good to simply blame
either the RSS or the Communist
Party or the Congress and so on. We
have to see as to what is happening.
According to Newton’s third iaw, Sir
every action hag an equal opposite re-
action. What happens is whenever a
party comes to power, their students
wing tries to take control of the
Univensity and the institutions &and
so on. At that time they fry to get
rid of whatever previous appointes
that is there whnether it is the Vice-
Chancellor or some other appointee,
Sir, because of shortage of time, 1
would like to cite oaly two eximples
here. During 1969, in V7 ' 7 N
when the Unitad Front .
there, there was one prc 'bo
was a Connress sympathin TS
dragzed out from a cycle ri
beaten up and driven ount
Jadavpur Univer itv. Wr ‘
1yl Wi

pened in retaliation? 11 I3
Contro'ler of Examinations of the
sam2 University ~~ '

ser of the CPM - '
suspended by the Vice- ar

This is going on in every ... ... .on
So, it iz regrettabls that the  pcople,
the academicians whom we pick up
for such high posts in the academic
world do not behave as academicians,
It is a pity. Sir, it has been alleged
that one of the Directors of the
Irdian Institute of Technology, when
h2 assumed office said just prior fo
the emergency ¢TI have treated the
Naxalites. I have stopped the Naxa-
lites in West Bengal. And 71 can
tackle the Jana Sangh over here in
Kanpur.” Similarly, some boasting of
some croterie is found around the
Vica-Chancellor.,

Sir, the last example I would like
to give is about the UGC. Prof.

/

B
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Satish Chandra’s name has been men-
tioned here. Sir, the All-India Coun-
eil for Technical Education which i3
‘the highest body in our country re-
‘commended that one of the Depart-
ments of the Jadavpur University, the
*Mechanical Engineering Department,
sconsisting -of 82 teachers—Sir, you
just imagine one Department having
82 teachers—should be divided into
two parti. A separate department of
Applied ‘Mechahics is to be created.
This has been passed by the Syndicate
University. And the whole
thing hias been forwarded to the UGC.
The UGC's visiting team went there
and they made a recommendation.
Sir, the whole thing has been discuss-
ed except this'recommendation of the
All-India Counci] for Technical Edu-
cation.

MR. DEPUTY CHAIRMAN: 1t is
not relevant here.

- DR, RAFAT KUMAR CHAKRA-
BARTI: Sir, it is relevant in the
sense that it is not an isolated prob-
lem. The hon. Minister has pointed
out that a complaint has been made
against the Chairman of the TUGC.
What I would like to kaow from the
hon, Minister is that it is not a ques-
tion of repeatedly saying that the
Em=rgency cases have gone 1o the
Shah Commission. Sir, the Shah
Commirsion ' may take years because
after all they are dealing with big
fries. They are not going to look into
the small fries. It may take years
before thesa cases come up. But he
should appoint an enquiry committee
to look into the affairs of not only
this University but all the universities
in this country wherever this student
trouble is goin~ on. Sir, I may men-
tion only one point. I am a member
of the governing body of the Indian
Institute of Science, Bangalore. (Can
you show me a single day when a
strike has taken place over there?
Why is it that not a single strike bhas
taken place there in the Indian -Incti-
tute of Science, Bangalore? Sir, it is
becauwse the Director who is there is
very impartial and he talks with the
students, talks to the staff ang he can
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tackle the problem because he is am-
academician. So, my request to the
hon. Minister is that in future, when-
ever he picks up people, persons of
integrity should come over there.
They should not be afraid of or they
should not interfere in the affairs of
tha Government. They should obey
their own conscience as academicians.
Thank you, Sir.

DR. PRATAP CHANDRA CHUN.
DER: Sir, he expressed his opinion
not on any speific question, Only in
the last he said that there should be
a paralle] enquiry committee, S

DR. RAJAT KUMAR CHAKRA-
BARTI: No. no.

DR, PRATAP CHANDRA CHUN.
DER: But I have already said the
viewpoint of the Government in this
matter,

MR. DEPUTY CHAIRMAN: Dr. V
P. Dutta. .

DR. V. P. DUTT: Sir, 1 am rising
only on a matter of personal explana-
tion. Sir, I would have normally trea-
ted with contempt the psychopathic
ravings. 1 have done so before. A
lot of thinks have been said outside,
Since in this august Ho~ 2 a  ssrious
allegation was made, though 1 do not
regard the Member (Shri Shyam Lal
Gupta) making it very responsible,
still because it was made in the House,
I would like to say that I had no
administrative post in any University,
in the Delhi Universily or anywhere
else during the emergency. I was not
even the head of a department. I wag
not the Vice-Chancellor nor even the
Prg Vice-Chancellor. T had an admi-
nistralive position.

SHRI NAGESHWAR PRASAD
SHAHI: What a guiding force. A
guiding force indeed.

DR. V. P. DUTTA: Therefore, the
question of my forming a part of the
caucus—whatever that might mean—
did not arise, I regard it cs hlatant,
unalloyed lie for any one to say that
I had anything to do with the arrest
of any teacher either in the Delhi Uni.-
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‘versity or anywhere else. 1 would like
to say that if some other responsible
Member had said it, I would have
made an offer that if he could even
cast a reasonable doubt on my integ-
rity in thig matter of arrest of tea-
chers. I would retired from public
life for all time to come, And, I
would like to say if this hon. Mem-
ber—if I can call such an allegation
honourable—is prepared. I still make
this open offer that if he is prepared
-to cast any reasonable doubt upon my
integrity as a teacher having any
connection with the arrest of any
teacher I am prepared to quit public
life. And, if he cannot do so, let him
quit this responsible House.

Sir, I would like to say that so far
as my personal conduct is concerned,
I have nothing to be ashamed of. I
do not consider it a sin to support a
particular political party. 1 have al-
ways upheld the right of others to hold
their political opinions and to supporf
ather political parties. Therefore, to
rise up and say that because some-
body supported a particular politi-
cal party and tried to victimise with-
out any truth, is not right. VYester-
day the Education Minister also men-
tipned it. Please forgive me. I do not
want top answer the question "What
were you doing?” This is very different
from saying that I got them arrested.
I do not want to engage in any self-
glorification. All the efforts that I
made for the release or welfare of
teachers of all shades of opinion. I do
not want to enumerate here but this
is not something that I would like to
claim in publie. Therefcre I will end it
here but 1 would like to make one
brief submission that I regard hon. Mr.
Nurul Hassan—he is not here in the
House—as a distinguished professor.
He has been a distinguished professor
but the manner . . (Interruptions).

SHRI NAGESHWAR PRASAD
SHAHI: You may disagree,

MR. DEPUTY CHAIRMAN: Please
confine your observaions to your own
- explanation.
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Harijans in Bihar 192

DR. V.P. DUTT: In the end I
would like to make one submission te
the hon. Minister, He said a very cor-
rect thing that some national solutiom
should be found to these matters, X
would request him to kindly call
varioug people connected with these
things together and have a nationat
dialogue so that in our universities
some teaching can be done and cex~
tain standard can be maintained. I

MR, DEPUTY CHAIRMAN: Yes,
special mention,

SHRI PATITPABAN PRADHAN
(Orissa): Sir, I want to put only one
question to the hon. Minister. Now,
there is a deadlock in the Jawaharlal
Nehru University and the University
is not functioning, On the contrary,
the students here are managing the
academic section of their university.
Similarly, there has been some trouble
in the Delhi University also and the
hon. Minister has said that some mat-
ters have been referred to the Shah
Commission ., Other matters are
under study by the Government for
suitable acion. But then, the situation
continues to be as bad a3 Dbefore.
Therefore I want to know  whether
the Government js contemplating to
to take any interim measure or interim
step to at least see that normal fune-
tioning of the universities starts.

DR. PRATAP CHANDRA CHUN-
DER: The Government is trying %o
plead with the people concerned that
they see sense in this matter and pro-
ceed in a proper manner.

REFERENCE TO THE ALLEGED
ATROCITIES ON HARIJANS IN
BIHAR
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